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0OA NO. 1185/2003 to 1212/2002
This the 18th day of May. 2003
MON'BLE SH. KULDIF SINGH. MEMBER (J)

O. A4 M. 1IBS/2003

Dhatramveer Singh

S/o0 Sh. Sher Singh. -

Village Maihri, F.0.Gobuhana.
District Jhajjar (Haryana). .

0.4 Mo 1 186/2003

PR

- PitambaT e,

S/0 Shri Mohen Yadav,
. Viltage Dabar Enclave,
,quTP.@.Jaffarpur.Rautamor;
' District Najafgarh, '
New Delhi;110073; S e
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Krishan Kumar, B
S/o .Shri:iFatéh Snngh5¢,

Viltage Khedka Gujar, R
P.0.Dulheda, ‘ﬁ*f“ ‘
D‘strlct Jhalxhar(Haryana"

Q.. A W@ nna&zamm3
Ramesh ‘
S/o: Shr|shartar Stngh
anlage Majhrl
.P.0.Gobuhana, o -

M ®Thistrict JhaJJhar {Haryana) .
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QAN 118D/ 2003

Jagdish,

S/o Shri Laddu Lal,
Village & P.0O. tssapur,
Hew Delhi-110073.

Q- A o . 1 190)/2003
Suraj Prakash,

S/c Shri Kewal Singh, .
Villiage & P.0O. Issaput, !
New Delhi-110073. :

Q. AN 1 i1 /2003

Jaivir Singh.

S/0 Shri Nafe Singh,

Village Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).




0.4 No. 1 192/2003

Ltncop Singh. .
3/o Shri Kedar Singh,
Village & P.0O. Issapur,

New Delhi-110073.

0_A. M. 1 193/ 2003

amesh Chand,
;vo Shri Btshamber ‘Dayal,

Village & P.O. I ssapur,
New Delhi—-110073. ’

@AM@ 111194/

H

S/o Shri Saraéara,
/. .Village Majhri,

4 P .0.Gobuhana,
District Jhajjhar (Haryana).

O.A. Ro. 1185/2003
Maﬁaveer’Singh
S/o Shri Ratan S\ngh

Gujjar, P.0.Dulhera, I ,
Y”mae Khedka uj L ‘

Dis{}ic{ Ja}ikar QFUA aj. y | o ” .‘ | {
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Ravinder Singh, ' : )
S/o Shri Tara Chand, . :
V!Ilage Bhovapur, IR : e e
P.0.Rathdhana, - ' . _ ]
District Sonepat (Haryana) . ' --[

¥ Q.A No. 1197/2003 | | ‘

Dharambeer .
S/0 Shri Sura; Bhan, ; : |
Village & P.O. lssapur,‘ ‘ :

New Dethv—110073.

0.A.No. 1188/2003
r .

Ram Avtar

S/0 Sh. yai Narayan,
Village & P.O. Bad{,_
(Haryana) .

Q.A.No. 1188/2003

Ishwar Singh,
S/0 Shri Mansa Ram, -

Village Majhri, | |
P.O. Gobuhana

District JhaJJhar (Haryana).
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0.A . o, 1200/2003

Satveer,

S/0 Shri Ram Chand,

Viliage Majhti,

P .0 .Gobuhana,

District Jhajjhar (Haryana).

0.A . No. 1201 /2003

Ganesh Yadav,

S/o Shri Mohan Yadav,
Viltlage Dabar Enclave,
P.O. Jaffarpur Rautamor,
DlsirL |

Ra j Kumar,
S/o Shri Prithvi™™

Vlllage & PO Issapur
New Delhi—110073

Ramesh Kumar . :
S/o Shri: Balwant Ssngh
Village MaJhPI _ .
P.0.Gobuhana, T

- District: JhaJJhar (Harya a)%{f  '"
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L Parmanand e ‘ “j;g.,H;Lm;gﬁ

S/o Shri- Bu;an Stngh

Vil lage Magri,

P.0O.Gobuhana,

District Jhajjhar {Haryana).

e

0.A . No. 1205/2003

Rohtash,

S/o Shri Ramer Singh,
Village Majhri,
P.0O.Gobuhana, :
District Jhajjhar (Haryana).

0.A.No. 1206/2003

Mamman Singh,

S/o Shri Sukhi Ram,
Village & P.0O. Issapur,
New Delhi—-110073.

0.A.No . 1207 /2003

Bhim Singh,

S/o Shri Sher Singh,
Village & P.O. Issapur,
New Delhi—-110073.
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0.A. M. 1208/2003

Suresh Das

S/0 Shri Chattar Das.
Village & P.O. Mitrau,
New Delhi-110073.

0.A . N . 1208/2003

Dharamveer :
S§/0 Shri Sri Krishan,
Village & P.O. I ssapur,
New Delhi-110073.

Jai Prakash,

<fS/0 Shri Anandi Ram,
Vlﬂlage & P.O. Jaffarpur
New Delhi-110073. :

0.A-ﬁ@énétﬁ%ﬁ@@@=;sff;:fV

Rav:nder Ra SR , ;

S/o Shri., Jaddu Ran; -

Vil lage: Dabar Enolave

P.0. Jaffarpur Rautamor

DIStP[Ct Na afgarh

ﬁyo Shrl Dharam Pal Slngh e e y‘j;;;;u.;,,u_
' Vlllage PO “Tssapur, - - o R L e Sal T
’ew Delhi—110073. —-APPL ICANTS

“(By Advocate: Sh. L.C.Goyal alongwith

Ms. Man jusha Wadhwa and
Ms. Pratibha Kumari)

Versus
1. National Bureau of Plant Genetic
Resources, |.C.A.R., PUSA, o

New Dethi-110 012.
(through its Director)

2. The Indian Council of Agricultural Research
PUSA, New Delhi-110 012. ,
(Through its Director General) —RESPONDENTS

ORDE R (QGRANL)

I will decide the OAs-1185/2003 to 1212/2003 together as

common issue of facts and law is lnvolved“(n_these\cases.ra‘

;
;
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2. Applicants are aggrieved of the fact that despite their
continuous long service as casual fabour as all the applicants
have been appointed during the year 1977 to 1982 at different
times but they have not been regularised. All the applicants
claim that they have been working for the last so many vyears
but have not been regularised. For this purpose they have
relied on a scheme issued by Ministry of Personnei. Public

-

Grievances and Pensions. Department of Personne!l &  Training

vide their "OM dated 7.6.88. It s fudrther..stated that: = .=
ﬁgspondents vide order Annexure A-1 dated 29.10.99 has ordered
that as per the recommendations of the comm}ttee constituted

for the purpose cohtinued.in OM dated 7.6.88'issued by the:
Department,of Personnel & Training had apprdved thefﬁé&ment of -
wages to be made to the casual Iabourerslehgéged‘at 'Natfona[
.Bureau of.Plant Genetic Resources, Issapur and‘submftted that

" respondents are acting in piecémeat fashion and are issging,
the 6r&ers based on the DOPT ééheme of'7;6,88.buf aré 'nétlhl‘
tegularising the empfoyees thbugh thete are_VaQanc?es.

3. . However, ccunsel for applicants was unable to point out f

any junior to the applicants have been regularised or if any

seniority list is being maintained. Cocunsel for applicants
has also been unable to satisfy, if at all the applicants had
ever made any representation seel ing regularisation.

Applicant’ s counsel submitlted that though applicants had been

agtitating through their wunion for regularisation but it

appears that everyvthing was only oral as no representation has
ever submitted by the Unicn has been annexed with the OA. lhe
fact that respondents had applied the scheme dated 7.6.88 in

piecemeal fashion as per Annexure A-1, so it is quite manifest

that respondents ir spircit appears to have accepted the scheme .

of 7.6.88.
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4. I think these OAs can be disposed of at this initial stage
itself without issuing notice to the respondents with a

direction to them to examine the case of the app!ioants for

regularisation. if the applicants can be regularised in

accordance with the scheme dated 7.6.88. They should pass a

i TeEgoned-rand tspeak ing order thereon .

«

\Tl‘ .

e ¥

N framework ‘of the’ scheme - OAs stands dosposed of .

5. For this purpose, 1et these OAQ be treated as

,representation 'of the appilcants and same. be sent alongw:tn
oo ‘ :

the' copy of thas order to the respondents who are’ dnrected to‘
,pass' a. reasoned and. speaklng order thereon W|th1n a per«od of
3 months from the date of receipt of a copy of this order and‘

[

to see - to it that applloants can be regularlsed within 'tne‘

8. 7 A'copy of this order be placed in all the - flles

I

- . |
{ RULDIP SINGH ) l
Membetr (J) !
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